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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL o~
NEW DELHI
OA.No. = 37 . = 1987
T.A. No. N
, DATE OF DECISION 9.;.1987
Shri Subhash Chander & Others Pefifioherx ~ Aoplicants
_ : ADDllCJnuS
= Shri Sant Lal - Advocate for the Peétitione#(s)
Versus
Union of India & Others Respondent s
Nope : _Adwvacatefor the Respondent(s)
CORAM :
. ~.The Hon’ble Mr;" Justice K -:pr!ladﬁéva.Reddy; Chéirman
l'lre Horl’ble Mr. Kaushal Kumar, Member

1.~ Whether Reporters of local papers may-be allowed to see the- Judgement ? 7@)

2. Tobe referred to the Reporter or-net ? - r 7(% -
3. ‘Whether their Lordshrps wish to see the fair copy of the Judgement 7 N o
‘ 'L.thhZ“ to be circulated to all the Benches ? ~ ves. .
/[\_‘ / \,/"\U’ | . ' é% r .
("Kaushal Kumar) o ( K. MadhowyfEddy)
- Member o Chalrr_ra“) E
9.1.87 S
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CENTRAL ADMINISTRATIVE — TRIBUNAL
PRINCIPAL BENCH =
NEW DELHI. :

\

REGMN. NO. OA 37/87 Dated: 9,1.1987
. | o \
Shri Subhash Chander & Cthers ...css Applicants
Vs,
Union of India & Others  .... . Respondents

CORAM: ~ Hon'ble Mr,Justice K. Madhava Reddy,Chairman
——— Hon'ble Mr.Kaushal Kumar, Member

For the applicants " ..., Shri Sant Lal, counsel.
For the Respondents C eees None.

{ Judgement of the Bench delivered by Hon'ble Mr,
Justice K. Madhava Reddy, CHalrm&ﬂ

This is an apolicstion ogainst the order of the
Resoondents proposing not to hold the examination in
pursuance to letter No. RRE/R-9/86 dated 16,12.1986{Annexure
A-1) and the same is sought to be questioned on the ground
that it contravenes the instructions issued in letter
No,47/5/80-SPB-1/Pt. dated 7.4.80{Annexure A-3), It is the
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e of the anplizants that they are Extra Depsrtmental
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Agents of

LQ

the Department of Posts and whenever vacancies
in Class IV arise such vacancies should be first filled in
by promotion of Extra Devnrbn al Agents and for that
ournose the prescribed qualifying examination should be

held, If sufficient number of Exira Departmental

Agents do not gqualify,a Supsplementary Exemination for
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xtra Devartmental candidates should be held for filling up

hose vacancies before throwing onen the vacancies to the
other category. of employees., There are further instructions
in this hehalf in the aforesaid letter.. As the grievance

is

of the applic nts/f at these instructions are contravened, it
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lecessary examine what exsctly it
9&%&N@‘ s would be necessary to examine ybnu exactly 1t
. ordains. That letter reads as under:-
# INDIAN POSTS O&ND TELEGRAPHS DEPARTMENT

OFFICE OF THE DIPRECTCOR GENERPAL POSTS AND TELEGRADPHS

N0.47/5/80-SPB-I/Pt, New Delhi-110001 dated the 7.4,

To
All Heads of Postal circles,

Subject:~ Relaxation of instructions regarding
abserption of EDAs as nostmen/ClassIV,

Sir,

I am directed to say that in a recent

3

neeting with Union reoresentatives regording absorption
f EDAs following decisions have been taken. These

H O

evised instructions are in superession of earlier

[
)

1structions on the subject and these will be
applicable for the ensuine devartmental examination.

(1) The age limit of EDAs is raised from 40 to 42 for
pearing in examinations for promotion to postman/
class-1V, In case of SC/ST this limit will he 47 years,

(ii) The number of ED candidates appearing for the
qualifying examination for recruitment to the depart-
mental cadres will be normally limited to five times
the number of vacancies. However, the candidates will
be selécted only to the extent of vacancies announced
and no waiting list would be maintained. TIf sufficient
nunmber of ED candidates do not quzalify, 2 supplementaxy
examination for ED candidates would be held, before
throwing open the vacancies to other category of

emplovees,

(1ii) In case where vacancies remain unfilled in
devartmental cadres from ED candidates, casu2l labour
candidates etc, of any division under +he exis
orders and if such of thesc vacancies are to be thrown
open to the candidates of E/exchange, these vaczncies
may be first offered to the eligible candidates of
neighbcuring division before anvroaching the E/Exchanges,
For this ourpose in the case of unfilled vacancies in
RMS, they may be thrown ooen %o the postal division
where t he aopointing unit of RMS sub division is
situated and vice wersa, In the case of a PSD

or M3 the unfilled vacancies may be aiven to
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the postal division or RMS Bivision from wh ch

their clericzal or vlass IV are deouted as the case

may be, Before considering EDAs of neighbouring divisions

it should be ensured that no eligible official is available
in the recruiting Bivisions. _
These orders will take effect from the date
of issue,
/ Yours faithfully,
gd/~
( J. M. PANJAVANI)
Assistant Director General (SPN) ¥
2. The grievance of the applicants is that the

examination should be held first confined to the Extra
Departmental Agents. If it is thrown open to all including

Casual Labours and vnart-time emolovees the avplicants would
of -
be deorived/the benefit of these instructions., Actually

1.

the applicants and others are allotted to work in different
Divisicns and therefore the ex aminstion should be held

Division-wise. The question whether the e¥xamination
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for other Divisions is being held in accor

instructions or not, need not be considered in this
application at the instznce of the applicents for we

do not find any contravention of the Rules which affect

the rights of tre apolicants.  Before t'e vacancies in
the Division in which the applicants ére working,

thrown ooen to the Extrs ”ﬁp"1+ﬂ@nbal Aments of other
Divisidns, as laid down under the instructions, not only
Extra Departmental Agents of the particular Division in
which the vacancies exist but even casual labour candidstes
etc, that particular Division have to be given the
onportunity to appear for and qualify themselves at the saigd
examination. If the vacencies remain unfilled even afier
holding such an exs amination, only then these vaczncies are
“ewulred to he first offsred to the eligible candidates

of neighbouring Division before aopreaching the Employment

Exchanges, Obviously, the applicantd right vould be
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the examinztion and not until the that contingengy
h2s not occurred so far., Ve do not find any merit in
the applicants? contention that even in the first

instance the exeminztion should be thrown open to the
Extra Deoartmentel Agents of cther Divisions or that

ndidate same Division should
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the examination held after the
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not he permitted to €a

examination to OIOAu"

number of qualified Extra Dévartmental candidates,

sought to contend that

exclude +the

Mivisions from the
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a2 ground,

casually at the hesring. Nothing said herein would.

affect the right of ihe asoplicant to challenge the
. . ~ . s *
vires of the Rules in a prooerly framed application.
4, Sc far as tris zoplicstion ic concerned, it
is dismissed.
/ ) -
/{ /Lu,,&’»*"‘/
/ \\2‘ o
(- Kaushal Kumar) _ { K.
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